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worked very satisfactorily. And that
is why we referred the whole issue
to the Tariff Commission. Hon. Mem-
ber, Dr. Bhai Mahavir, wanted to
know about the date of the implemen-
tation of the Tariff Commission’s re-
commendation. I have stated it earlier.
So far, this is voluntarily agreed bet-
ween the spinners and weavers with
the good offices of the Textile Com-
missioner, Sir, this is only voluntary
and it has not worked properly. That
is why we set up this Tariff Commis-
sion. This might not work voluntarily.
That is why I have given a hint that
if it does not work voluntarily, to our
satisfaction, we will have statutory
measures for it.

MR. CHAIRMAN: Next question...

SHRI G.A. APPAN: I am 3 textile
man. I am a weaver myself. My party
has not asked any question on this...

MR. CHAIRMAN: No question of
party.

SHRI G. A. APPAN: I have not
had my say.

MR, CHAIRMAN: Next question.
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+[CASES PENDING IN SUPREME COURT
AND Hica CoURTs

*489, SHRI N.K. SHEJWALKAR:
SHRI R. P. KHAITANY:
SHRI NIRANJAN VARMA:
SHRI PREM MANOHAR:
SHRI SUNDAR SINGH

BHANDARI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of cases pending
before the Supreme Court of India
and the High Courts at the end of
cach year during the last five years;

(b) the number of cases out of
them which are pending before them
for five years or more; and

(¢) the details of the action taken
and the steps proposed to be taken
to improve the position in this re-
gard?]
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I 1 English translation.

iThe question was actually asked
on the floor of the House by Shri
R. P. Khaitan,
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THE MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA): (a)
and (b), A statement is laid on the
Table of the Howse. [See Appendix
LXXIV, Annexure No. 69],
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the various High Courts taken to-
gether has been increased from 245 to
302 during the last three years.
During this period thirty-two posts
of additional Judge have been con-
verted into post of permanent Judge
in the wvarious High Courts. The
State authorities have further been
advised that recommendations for the
filling of vacancies in the High Courts
should be made without delay and
whenever a serving Judge is diverted
to other duties and is not likely to
come back to the High Court within
six months, steps for the apointment
of an Additional or ad-hoc Judge
should be taken so that the work in
the High Court does not suffer.

A committee of three judges with
the Chief Justice of India as Chair-

‘ man is going into the problem of

arrears in the High Courts in order
to suggest remedial measures. The
Committee is also expected to suggest
such changes in the legal procedures
as may be necessary for the speedier
disposal of cases.]
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MR. CHAIRMAN:

Hour is over.

The Question

WRITTEN ANSWERS TO
QUESTIONS

Power TARGET 1N THE FoURTH PLAN

*470. DR. SALIG RAM:
SHRI KRISHAN KANT:
SHRI RAJENDRA PRATAP
SINHA:
SHRI ARJUN ARORA:

[ RAJYA SABHA]

to Questions 36

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the power target of
the Fourth Plan will be achieved in
time;

(b) if not, what are the reasons
therefor; and

(¢) what steps are being taken to
make up for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (PROF. SIDDESHWAR
PRASAD): (a) to (c). A statement
giving the requisite information is
laid on the Table of the House.

STATEMENT

(a) to (c). A review of the present
schedules of construction of Dpower
stations sanctioned for commissioning
during the Fourth Plan indicates that
there would be a shortfall of about
2.2 million kW by the end of 1973-74.
This shortfall is generally due to slip-
pages in the dates for delivery of
generating plant and equipment and
in the case of some of the projects it
is also due to delay in the progress of
civil works. Steps are being taken to
expedite the deliveries of generating
plant and equipment and to accelerate
the progress of civil works. A com-
mittee has been set up for periodical-
ly reviewing the progress of manu-
facture of generating plant and equip-
ment and to coordinate it with the
progress of civil works.

SHIFT IN TRADE PATTERN WITH EAST
EUROPEAN COUNTRIES

*471, SHRI K. L, N. PRASAD:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether it is a fact that at the
trade talks with the East European
countries which were held in the
3rd week of September, 1970, India
sought g shift in the trade pattern;

(b) if so, the reasons therefor; and

(¢) how far India has succeeded in
this regard?



